IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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0.2.853/97. Qté'ef Decisien : 26-11-97.
B, Selemen . Appiicant.
Vs | .

i. The Superintending Surveyer,
Incharge Ne.43 Party (S3EC), -
Uppal, Hyderabad. .. Respendents.

Ceunsel for the applicant Mrg. S.Thripura Surndhari

B ]

: Counsel for fhe respendents t Mr.N.R,Devaraj, Sr.CGSC,

CORAM:

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,).

THE HON'BLE SHRI B.5.JAT PARAMESHWAR : MEMBER (JUDL.).
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ORAL ORDER .(PER HON'BLE SHRY R. RANGARAJAN : MEMBER (ADMN.).

Heard Mr,Venkata Charry fer Mrs.S.Thripura Sundari,
learned counsel fer the applicant and Mr.N.R.Devaraj, learned
counsel for the respendents,

2, . The applicaht in this OA while werking as Planetabler

4.A(B.Selemen) /43P dated 2nG July, 1997 (Anmexure~II) fer certain

alleged derelictien of duty,

4,A(B.Selemen) /43P dated 2nd July, 1997,
4. ‘ The main cententien ef the applicant is that he has
filed earlier OAs especially OA.Ne.105/97 and till such time thast

OA is dispesed of and the directien camplied with ne charge sheet

A_isSued te him,
5. The learned coun«el for tkgﬁe*p@ndentzﬁsubmit that the
et

applicant has net moved eut te perferm the survex(@uty and that wa
treated as derelicxtion of duty and hence the memerandum has been

issued. Hence the questien of setting aside the memerandum does
7 Awbmib his g
not arise and the applicant maﬁLfeply the memorandum issued under

Rule 16 of-Cafﬁ(CCA) Ruyle, 1965 and on the basis ef it, the
. vy '
| memerandum LﬂLﬁispesed of in accerdance with law,

6. We have heard beth the sides, We de not censider it

impugned memerandum gt. 2-7-97. The only peint for censideratien
: a

is whether the punishment will have any ®&ring onL'compliance of

the direction given jin OA.105/97 decided on 25-11-97 en the file

ef this Bench., 1In order te ensure that the applicant s case is al

1apandsial
te be sl%if/considered sailsb%#?- We feel that the final decisi@n

.Grade~11 under the fespondent was issued with a memerandum Ne,C-30,

3. This Oa 1s filed fer setting aside the memarandum NS.C-.

necessary te stop the proceedings initiated in cennectien with the,

%
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on the . impugned memerandum Ni.C-30/4.A(Solomon)/43P dt, 2-7-97

(Annexure-II1) sheuld be issued te him enly after the Jdecisien
is taken and conveyed /the applicant iqion.105/97 dt., 25-11-97,

te

2. 'Inithe :esult, the 0A is dispesed of with the abeve

(R. RANGARAJAN)
MEMBER ( ADMN. )

... .

diréctien. Ne cests,

-B7S. JAI PARAMESHWAR)
q MEMBER (JUDL, )
’\_/(o.'“' )

Dated : The 26th Nev, 1997,
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The Suparintandipg Surveyour, Incharge Noa43, Party (SSEC).
Uppaly Hydsrabed% ‘

One copy to mrg% SﬁThripura_Sunqnari;_advgggte; CAT., Hydq
One copy to Mrid NSRiDevaraj, sritesci; CATH, nyd?

One copy to I!rgﬁ W(A), CAT.i, Hyd

Ons duplicate '
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